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RAJYA SABHA

Wednesday, the 18th March, 1992/28
Phalguna, 1913 (Saka)

The House met at eleven of the clock, Mr.
Chairman in the Chair.

OBITUARY REFERENCE

MR CHAIRMAN: Hon. Members must
have heard about the sad demise of Shri
Shriyans Prasad Jain, a former Member of the
Rajya Sabha, who passed away after
prolonged illness on the 17th March, 1992 at
the age of 84 years. He was a Member of this
House representing the erstwhile State of
Bombay from 1952 to 1958.

Born at Najibabad in Bijnor district of Uttar
Pradesh in November 1908, Shri Jain got his
education at Government School, Najibabad.
An industrialist by vocation, he was closely
associated with the country's struggle for
freedom. He actively participated in the 'Quit
India' movement and suffered imprisonment.

A freedom fighter, connoisseur of Urdu
poetry and industrialist. Shri Jain lived a full
life. A man of deep culture, Shri Jain took
keen interest in the promotion of girls'
education and other cultural activities. He was
also associated with several charitable,
educational and medical institutions.

In the recognition of his services to the
country, he was honoured with the titles of
'Shriyans Abhinav' and 'Samaj Shiromoni'.
He was awarded a 'Tamra Patra' by the All
India Digambar Jain Parishad for his services
to the Jain community and the public at large.
The Government of Maharashtra honoured
him with a Sanman Patra—a certificate of
honouj as freedom fighter. For his outstand
ing contributions he was also awardec the
'Padma Bhushan',

In his death, the country has lost ; patriot,
an able industrialist, a philar
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thropist and a stunch advocate of Sarva
Sharma Sambhava.

We deeply mourn the passing away of Shri
Shriyans Prasad Jain.

I request Members to rise in their places
and observe a silence as a mark of respect to
the memory of the departed.

(Hon. Members then stood in silence of
one minute).

MR. CHAIRMAN: Secretary-General will
convey to the members of the bereaved
family our sense of profound sorrow and deep
sympathy.

ORAL ANSWERS TO QUESTIONS
Goodwill Mission to Kashmir Valley

*301. SHRI KRISHAN LAL

SHARMA; Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether it is a fact that funda-
mentalism and violence are on the increase in
the Kashmir Valley;

(b) if so, whether Government propose to
send a goodwill delegation of religious
leaders having nationalist feelings or an all
party goodwill delegation to the Valley to
pacify and mould" public opinion there; and

(¢) if not. the reasons therefor?

THE MINISTER OF HOME AFFAIRS
(SHRI S. B. CHAVAN): (a) to (¢) A
Statement is laid on the Table of the House.

Statement

The law and order situation in the State,
particularly in the Kashmir Valley, continues
to be difficult due to activities of the terrorists,
aided and abetted by Pakistan who have been
exploiting the religious feelings of the people.
Fear of the gun is also still pervasive in the
Valley. In this situation, there is no proposal to
send
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a delegation of religious leaders or an all party
good will delegation to the Valley. Efforts
are, however, being continued to strengthen
inter-action with the common people, and to
have regular consultations with political
leaders and prominent personalities to
recommence the political process.
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SHRI S. B. CHAVAN: Sir. we are trying to
assess the situation in Jammu and Kashmir.
But our intention is very clear, that we would
like to have a duly elected Government in
Jammu and Kashmir as early as possible,
which depends on the kind of assessment that
we ultimately will have. About the terrorisij
activity and the action taken by the |
Government against them, we are consistently
following and flushing them out from certain
areas in order to create normalcy with a view
to staring a political dialogue. It will not be out
of place Sir. if I have to bring to the notice of
the honourable House that we had about four
meetings. The first meeting was held on 13th
November 1991 where political parties and
prominent personalities of the State were spe-
cially invited. In the Consultative Committee,
the Jammu and Kashmir issue was specially
discussed on 13th December 1991. At the
National Integration Council, on 3lst
December 1991 this issue was discussed and
an All-Party Conference deliberated on the
situation in Jammu and Kashmir on 10th
February 1992. Thereafter, this Ekta Yatra had
gone there which, in fact, created some more
problems for the Government, and that's why
we will have to again reasses the situation and
find out as to how best we will be able to hold
elections in that area.

SHRI VIREN J. SHAH: Extraordinary
statement, Sir, extra-ordinary about the
Ekta Yatra 1 don't  think it befits the Home
Minister to  say that.
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SHRI S. B. CHAVAN; Sir, on the point
whether to hold the Assembly elections first
or the local bodies' elections first, I feel that it
would be advisable to hold the Assembly
elections first, and thereafter we can hold the
local bodies' elections.
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SHRI KAPIL VERMA: We should
congratulate her.
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SHRI S. JAIPAL REDDY: She is
raising her maiden question as a
Congress (I) Member. So, you must
give her preference.

MR. CHAIRMAN: Next time when you
meet her, she will... (Interruptions) .
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SHRI S. B. CHAVAN: Sir. there are three
questions in one.

About the first part of the question, I would
like to say that we are still to make an
assessment. We have still not made it. So, I
cannot give an exact date when the elections
are going to be held.

Secondly, about the rehabilitation of those
who have migrated from that area, gone over

to Jammu or Delhi, in fact, we are interested

in sending them back to Jammu and Kashmir
so that they are able to participate in the

elections as early as possible. But, in the
meanwhile the rehabilitation measures are
also seriously being undertaken.

About the third part of the question, the
training which is being imparted to those who
are almost forcibly taken to Pak-occupied
Kashmir or even Pakistani areas, we have
taken up these issues at different tiames with

the Government of Pakistan.

MR. CHAIRMAN; Mr. Jagmohan.

SHRI VIREN J. SHAH: When we show
that in our map and claim it to be a part of

India, could we not take action there?

MR. CHAIRMAN: I think there is only

one Jagmohan in this House.

SHRI V. NARAYANASAMY: What was

the response of the Pakistan Government?

being recruited in the Kashmir valley and also
contracts are being awarded to them, that
actually no work is done, and only money
is passed on to them.

SHRI S. B. CHAVAN; Sir, in fact, there
might be a few cases. I would not be able to
give the exact details. But I cannot rule out the
possibility of some of the officers giving
contracts to terrorists or to  their agents also.
That possibility is there because in the
administration there are a few, who, in fact,
are involved. But there are others, who are in
large numbers, who, in fact, are not involved in
this and because of the fear of guns they are
almost forced to do certain things. We  will
have to make distinction between those who
are committed to terrorist ideology and all
others who, because of the fear, have
practically no alternative. So, that kind of
a situation we have to handle. It is the
responsibility of the State Government. In
fact, I have given constant instructions to the
administration there that the kind of alienation
that I find in Jammu and Kashmir has to be
removed and a sense of belonging has to be
created. In fact, we are trying our level
best to create that kind of an atmosphere of
confidence.
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SHRI DINESHBHAI TRIVEDI: Be
cause of the wunfortunate happenings
in the Valley of Kashmir, its economy
has really suffered a lot and because
of that the people of the Valley have
really  suffered. = The  majoritiy  of
them are not with the terrorists. We
all know that. They are very much
with India and they are patriotic as
well. But, unfortunately, because of
the setback the economy has' suffered,
has the Government made any kind of
a 'master plan' to revive the economy
of Kashmir? If so, what are the

details. Of course, we know that
Kashmir is going to come back to
normalcy. I have no doubt about

that.
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SHRI S. B. CHAVAN: It is a fact that the

economy of Jammu and Kashmir has
really suffered very badly.  Everything
possible needs to be done for restoring

normalcy in that area and bringing back the
kind of a situation where they will feel that
their economy has come on an even keel. The
Government is trying its level best to find out
how to do it. The main point is if such a measure
has to be evolved, how we are to proceed. I
don't find any person who has been going to that
area who would come back and tell us that these
are the grievances of the people and what
measures the Government should take in the
matter. That is why I propose to send some
people. I will myself go to Jamnui and Kashmir
and discuss matters with some people and to the
best of my ability, if possible, we will take some
measures. | cannot possibly assure this House
that this kind of measures can be announced
before the Assembly elections. If it can be after
the elections, then only the new Government will
be able to talk to and finalise the issue.
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Environmental problems posed by
tanneries in Tamil Nadu

*302. SHRI SANTOSH BAGRODIA:
Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) whether Government are aware that
tanneries in Tamil Nadu are causing
environmental problems in that region;

(b) if so, what are the details thereof; and

(¢c) what measures Government
have taken to remedy the situation?

THE MINISTER OF STATE OF
THE MINISTRY OF ENVIRONMENT
AND FORESTS (SHRI KAMAL
NATH): (a) and (b) Yes, Sir. The
major tannery centres in Tamil Nadu
are Ranipat, Ambur, Vaniyambadi
and Pemampet in North Arcot Dis
trict, Pallavaram in  Changalpet Dis
trict, Erode in Periyar Dis
trict, Dindigul in Anna Dis
trict, ~ Tiruchireppalli  in  Tiruchirpelli
District and Madras. About 95 per
cent of these are in the small scale
sector. The structure of the industry,
inadequate space to set up effluent
treatment  plants, lack of technical,
managerial & financial capacities of
the tanneries and also lack of access
to sound technologies are among the
factors that are responsible for en
vironmental problems caused by these
units-

(c) A statement is laid on the Table of the
House.
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Statement

Regarding environmental problems posed
by tanneries in Tamil Nadu.

The Government have already taken a
number of steps for control of pollution from
tanneries. The salient steps are as under:—

(i) Effluent standards for tanneries have
been prescribed under the Environment
(Protection) Act, 1986;

(ii) Environment guidelines have been
evolved for sitting and operation of
industries including tanneries;

(iii) Tanneries and clusters of tanneries
have been asked to comply with consent
requirements of the State Pollution Control
Boards to limit the discharge of effluents
within the stipulated standards;

(iv) The Central Government, in
consultation with the State Governments,
have issued a notification for industries,
including tanneries to meet the effluent
standards;

(v) Fiscal incentives are provided for
installation of pollution control equipment
in tanneries and also for the shifting of
tanneries from congested areas;

(vi) Network of ambient air quality and
ambient water qualty monitoring stations
have been set up to measure pollution loads

'from industrial  outfalls, including
tanneries;
(vil) The State and the Central

Government have provided subsidies to
assist tanneries to set up common effluent
treatment plants. So far the Central
Government has given 4.94 crores to
common effluent treatment plants at 8
locations in Tamil Nadu;

(viii) Under the World Bank aided
project, initialed in November, 1991, the
State and the Central Government would
provide subsi-sidies and loan to assist
clusters



